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CENThALADMINISTRiTJVE TRIBUNAL, GUWAHATI BENCH 

Original Application No.89 of 2007 

Date of Order: This the 3 Day of April, 2007. 

HON'BLE MILK. V. SACHIDANANDAN, VICE-CHAIRMAN 

Shri Purushotam Das 
Son of Shri Sunkaram 
Ad mm i,stra live Officer 
Regional Metrological Centre 
India Metrological Department 
Government of India 
N.E.Region, Head Quarter 
Borjhar, Pin-781015 	 Applicant 

By Advocate Mr. A. Ahmed 

-Versus- 

The union of India represented 
by the Secretary to the 
Government of India, 
Ministry of Science 
and Technology and 
Ocean Development, 
New Mehuruli Road, New Delhi-i 

The Secretary, Department of 
Personnel and Training, 
Ministry of Public Grievances & 
Pensions Government of India, 
North Block, New Delhi-110001. 

The Director General of Metrology 
India Metrological Department, 
Mausam Bhawan, Ldhi Road, 
New Delhi-i 10003. 

The Deputy Director General of 
Metrology, Regional Metrological Centre, 
India Metrological Department., 

Guwahati-78101 5. 	 Respondents 

Mrs. M. Das, AddLC.G.S.C. 
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ORDER(ORAL) 

LV.SACHJDANAN.DAN, VC: 

The applicant is working as Administrative Officer in the India 

Metrological Department, Government of India, N.E .Region, Borjhar. 

According to the applicant as per recommendation of 3 Central Pay 

Commission, Administrative and Technical Cadre in India Metrological 

Department was separated. OneSmti Shalini Makhija, Administrative 

Officer, India Metrological Department, New Delhi has filed an O.A. 

No.573 of 2004 before the Central Administrative Tribunal, Principal 

Bench, New Delhi. Vide Order dated 30.9.2004 the Principal Bench 

has disposed of the said OA The operative portion of the said order is 

reproduced as follows 

"2. After the matter has been 
argued, it was pointed that 
the 	respondents 	had 
constituted an Internal 
Review Committee to go into 
the Administrative structure 
of JMD under the 
Chairmanship of the then 
Additional Director General 
(M) Pune, The report has 
already been submitted 
sometime on 29.3.2000, but 
the final decision in this 
regard has not been taken by 
the Government. 

3. 	Keeping in view that the 
report has been submitted 
and final decision has not 
been taken, it will be 
unnecessary to this Tribunal 
to go into any other 
controversy. It is directed 
that respondents No.1 would 
consider the said report and 
pass an appropriate order in 
accordance with law 

lr~ 
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preferably withIn six months 
from the date of the receipt 
of the certified copy of the 
present order and 
communicate it to the 
apphcant." 

In compliance of the order of the Hon'b}e Tribunal, Principal Bench, 

New Delhi, India Metrological Department, Government of India, vide 

their Office Memorandum dated 232.2005 informed the applicant 

that the restructuring of india Metrological Department is under 

active consideration of Department of Science and Technology and 

once this is finalised the issue relLing to the implementation of 

recommendations of the internal Review Committee will be taken up 

thereafter. The contention of the applicant in the instant appliction is 

that the respondents have not taken any final decision on the 

recommendation of the Review Committee till date. Being aggrieved 

the applicant has filed this O.A. seeking the following reliefs: 

"81. That the Hon'ble Tribunal may be 
pleased to direct the Respondents 
to fully implement the Scheme of 
separation of Administrative and 
Technical Cadre of India 
Metrological Department as per 
recommendation of the Internal 
Review Committee. 

8.2 To pass any other relief or relieves 
to which the applicant may be 
entitled and as may be deem fit 
and proper by the Hon 'ble 
TribunaL" 

2 	1 have heard Mr.A.Ahmed learned counsel for the applicant and 

Mrs. M. Das learned MdLC.G.S.C. for the Respondents. When the 

matter came up for haring the learned counsel for the applicant has 

submitted that he will be satisfied if, dirction is given to the 

applicant to make a comprehensive representation before the 

Respondent No.2 and the respondent may be directed to dispose of 

L-~ 
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the same with a spe. king order. Learned counsel for the Respondents 

has submitted that she has no objection if such direction is given. 
1 .  For the ends of justice Court directs the applicant to make a 

comprehensive representation before the Respondent No.2 with all 

reliefs within the time frame of four weeks from the date of receipt of 

this order and on receipt of such representation the 2 respondents 

or any other competent authority shall consider and dispose of the 

same within the time frame of 3 months thereafter. 

O.A. is disposed of accordingly, There will be no order as to 

costs. 

(K.V.SACHiDANAND) 

LM 	
VICE-CHAIRMAN 
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The Union of India & Others 	 ...  Respondents 

INDEX 

SI. No, Annexure Pailiculars Page No 

1 ... Application 1-12 

2 ... Verification 13 
3 A Photocopy of the letter No. E (2) 146/ 27/41 
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result of the Applicant issued by the Director 
Training & Deputy. Director General of 
Observation (Forecasting), India Metrological 1 ( 
Department.  

5 1) Photocopy 	of 	the 	notification 	dated 
19.0.2005.  

6 E A photocopy of the extract of 3rd Central Pay 
Commission 1973 Report.  

7 F Photocopy of the Office Order No. E (2) 
107/03/79 dated 	1805.1979 issued by 
India Metrological Department, Government 
of India.  

8 0 Photocopy of the letter dated 17.02.1999. 5 
9 H 	• Photocopy of the order dated 30.09.20004 

passed by the Principal Bench of the Central 2 Administrative 	Tribunal 	in 	O.A. 	No.. 
573/2004..  

10 I Photocopy of the Office Memorandum No. (I) 
94/14/2003-E.1 dated 23.03.2005. 

Date: 	 Filed By: 

n\k\ 	1Ccej.eJ 

Advocate 



- I- 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

(An Application Under Section 19 of the Administrative 
Tribunals Act 1985) 

11 

ORIGINAL APPLICATION NO. 	 OF 2007. 

Shxi Purushottain Das 

.Applicant 
- Versus - 

The Union of India & Others 
..Respondents 

LIST OF DATES / SYNOPSIS: 

1971 	Applicant was appointed as Observatozy Attendant 
• in the India Metrological Department (in short 
•IMD) 

22.01. 1972 	Applicant was appointed as Lower. Division Clerk 
(in IMD) through Examination and secured 1 at 

position 

1973 	The 3'' Central Pay Commission Report was 
published and made certain recommendation 
regarding functioning of India Metrological 
Department 

07.09.1973 	He has successfully completed the Eiementaiy •• S 

Course inMetrology with 68%. 

1976 	He passed his BA Examination. 

18.05.1979 	As per recommendation of 3M  Central Pay 
Commission Administrative and Technical Cadre 
in India Metrological Department was separated. 

1982 	•. Applicant has passed the Departmental 
Examination for the post of Upper Division Clerk. 

17.02.1999 	The India Metrological Department has stated that 
case of complete bifurcation will be adopted on a 
similar pattern adopted with other Scientific. 
Department like I.S.R.O., D;O.E., S.O.L, 

30.09.2004 	The Hon'ble Principal Bench, CAT, New Delhi 
observed that the Respondents has cohStituted an 



r 

23.03.2005 

Internal Review Committee to in to the 
Administrative Structure of IMD and the Report 
has already submitted on 29.03;2000 but final 
decision has not taken by the Government. As 
such the Hon'ble Tribunal, Principal Bench, New 

• Delhi directed the Respondents the said Report 
and pass appropriate order within a time frame. 

The Respondents have state that restructuring of 
India Metrological Department was under active 
consideration. As such they have not taken final 
decision on the recommendation of the Internal 
Review Committee dated 29.03.2002. 

However, till date the Respondents have not taken 
any decision on the recommendation of the 
Internal Review Committee. As such the applicant 
is approaching this Hon'ble Tribunal for seeking 
justice in this matter. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL Um i 
GUWAHATI BENCH, GUWAHATI 	 41  

(An Application Under Section 19 of the Administrative 
Tribunals Act 1985) 

ORIGINAL APPLICATION NO. 	
c1 	

OF 2007. 

BETWEEN 

Shri Purushottam Das 
Son of Shri Sunkäram 
Administrative Officer 
Regional Metrological Centre 
India Metrological Department 
Government of India 
N. E. Region, Head Quarter 
Borjhar, Pin-781 015. 

.Applicant 

The Union of India represented 
by the Secretary to the 
Government of India, Ministxy of 
Science And Technology and 
Ocean 	Development, 	New 
Mehuruli Road, New Delhi-I. 

The Secretary, Department of 
Personnel and Training, Ministry 
of Public Grievances & Pensions 
Government of India, North 
Block, New Delhi- 110001. 

The Director General of Metrology 
India Metrological Department, 
Mausam Bhawan, Lodhi Road, 
NewDethi-ilO 003. 

The Deputy Direètor General of 
Metrology, Regional Metrological 
Centre, 	India 	Mèlrologicai 
Department, Guwahati-781 015. 

Respondents 
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DETAILS OF THE APPLICATION 

PARTICULARS OF THE ORDER AGAINST wrnCH THE 
APPLICATION IS MADE: 

This instant application is not made against any 
particular order or orders, but made for seeking a direction 
from this Hon'ble Tribunal to the Respondents for full 
implementation of the scheme for separation of 
Administrative and Technical cadre of India Metrological 
Department. 

JURISDICTION OF THE TRIBUNAL: 

The Applicant declares that the subject matter of the 
instant application is within the jurisdiction of the Hon'ble 
Tribunal 

LIMITAI ION: 

The Applicant further declares that the subject matter 
of the instait application is wiThin the limitation prescribed 
under Section 21 of the Administrative Tribunal Act 1985. 

FACTS:OF THE CASE: 

Facts of the case, in brief, are given below: 

4.1) That your humble Applicant is a citizen of India and as 
such, he is entitled to all the rights, protections and priviltges 
guaranteed under the Constitution of India and the laws 
framed thereunder. 

4.2) That your Applicant begs to state that he is presently 
working as Administrative Officer in the Regional Metrological 
Centre, India Metrological Department, N. E. Region Head 
Quarter-Eoijhar Guwahati-78 1015. 
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íA. 
4.3) That your Apphcant begs to state that he had joined in 
the India Metrological Department in the year 1971 as 
Observatory Attendant. Thereafter, he appeared in the 
examination for the post of Lower Division Clerk (in short 
L.D.C.) in the India Metrological Department along with other 
candidates through Employment Exchange,. He secured 1St 

position in the Selected Merit List of Lower Division Clerk. 
Thereafter he was appointed as L.D.C. in the above said 

• 	Department w.e.f. 22.01.1972. He had passed English 
Hindi Type Writing by securing 89% of marks in Hindi Type 
Writing. He obtained his B.A.. Degree in the year 1976. 
Moreover, he had passed the Elementaiy Course of 
Metrological Training in a single attempt by securing 68% of 
marks. He was promoted to the post of Upper Division Clerk 
(in short U.D.C.) on the basis of his seniority in the 
Department. Now, he has promoted to the post of 
Administrative Officer in the India Metrological Department 
with effect from 06.09.2005 vide notification No. 
A.32014/AO/ 2/03-El dated 19.09.2005. 

Photocopy of the letter No. E (2) 146/ 27/4 1 
dated 12.01.1972 enlisting the names of the 
successful candidates on merit for 
recruitment in the post of Lower Division 
Clerk in India Metrological Department is 
annexed herewith and marked as 
ANNEXIJRE-A. 

Photocopies of Certificate and Training result 
of the Applicant issued by the Director 
Training & Deputy Director General of 
Observation (Forecasting), India Mettological 
Department is annexed herewith and 
marked as ANNEXURE 8 & C. 
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Photocopy of the notification dated 

19.0.2005 is annexed herewith and marked 

as A.NNEXURE - D. 

4.4) That your Applicant begs to state that the 3rd Central 

Pay Commission 1973 vide its report had made certain 

recomméndàtions regarding the functioning of India 

Metrologjc.al Department. Some of the recommendations 

made by the 3rd  Central pay Commission regarding cadre 

structure of the India Metrological Department are quoted 

below for kind perusal of this Hon'ble Tribunal: 

a In the course of our examination of the cadre 
structure of the Departinen4 we noticed that 
out of a total strength of 1100 posts of 
Observer, Senior Observer. and Scientific 

• Assistant in the headquarters office, abOut 14 
% were engaged on purely administrative and 
accounting duties. On the other hand the 

• recruitment rules for the posts of Senior 
Observer and Scienkfic Assistant provide for 
promotion of non-scientific staff like Upper 
Division Clerks, Stores Keepers, Lower 
Division Clerks, Telephone Operators, eta to 
these posts. It appears to us that the 
employment of scientific personnel on purely 
administrative duties in such large numbers 
and the promotion of non-scientific staff to 
scientific posts is not a satisfactory 
arrangement and should be looked into". 

On the aforesaid observations and recommendations 

made by the 3rd  Central Pay Commission in 1973, the 

Government of India had separated the Administrative and 

Technical Cadre of India Metrological Department vide Office 
Order No. E (2) 107/03/79 dated 18.05.1979 issued by the 
India Metrological Department. In the Administrative side 
separation was made upto Assistant Metrologist and 21 posts 
of Administrative Officer was created. The separation was 

envisaged only upto level of Assistant Metrologists. In the 
aforesaid Order it was mentioned that the post of Metrologist 

now utilized for a4ministration may continue to be available 

-S:Xo~ - 
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for promotion of Administrative Officer tili the higher post are 
also converted. It was also mentioned in the Office Order that 
new recruitment rules are to be framed to regulate the mode 
of appointhient after bifurcation. It was further mentioned 
that the technical staff who are being utilized for 
administrative work will be given an option as to whether they 
want to . continue in administrative stream or would go ' to 
technical staff. The choice must be made within 31.08.1979. 
It was also provided that those staff has opted to remain in 
technical side would have their interest in technical side 
safeguarded, but would not be eligible for promotion in the 
administrative wing within the transition period of three years 
i.e., 31.081982. As the scheme envisages replacement of 
scientific/technical staff from administrative wing, staff 
working in technical side will not be eligible for consideration 
for administrative posts at the commencement ofthe scheme. 
If as a result of option exercised by the scientific/technical 
staff in administrative wing need arises to induct staff from 
technical side, volunteers from technical would be considered. 
Such, persons would be transfened to Administrative Side 
under the appropriate administrative designation. For this 
purpose staff of in technical section as well as 
operatiota.1/ field . stations can volunteer for posting to 
adxninistMtive section. Their names would be considered if 
and to the extent necessary. 

A photocopy of the extract of 3rd Central Pay 
Commission 1973 Report is annexed 
herewith and marked as ANNEXURE - E. 

Photocopy of the Office Order No. E (2) 
107/03/79 dated 18.05. 1979 issued by 
India Metrological Department, Government 
of India is annexed herewith and marked as 
ANNEXEJRE- F. 
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4.5) That your Applicant begs to state that the India 
Metrological Department vide its memorandum dated 

17.02.1999 issued by the Deputy Director General of 
Metrology (Administration and Stores) has stated that the 
case of, the complete bifurcation of the department was 

discussed with the Director (Pay), Ministiy of Finance, 

(Department of Expenditure) on 16.02.1999. Further, it was 
stated in the said memorandum that the Department desires 

to have a complete vertical bifurcation of the Administration 

and Technical Scientific wing on a similar pattern adopted 
with others Scientific Department, like ISRO, DOD, DOE, SO! 
etc. It was stated therein that a review committee was being 

set up to assess the requirement of Administrative staff in 
different cadres including the Administrative Officer's post. 

The 21 post of Assistant Metrologist Grade II proposed to be 
redesignated as Administrative Officer was said to be only a 

part of actual requirement and the creation of 21 

Administrative Officer may be considered as an interim 

arrangement so as to create promotion opportunities for 

Superintendent who have been in that grade for more than $ 

years. 

Photocopy of the letter dated 17.02.1999 is 
annexed herewith and marked as 

Mfl G. 

4.6) That. your applicant begs to state that although the 
India Mefrological Department had assured that it would fully 
complete the total bifurcation of Administrative and 
Technical/Scientific wing in the department but in practical 
they have only bifurcated the Administrative Wing upto 
Assistant Metrologist Grade, i.e. equivalent to Administrative 
Officer. Being aggrieved by this, one Srimati Shalini Makhijia, 
Administrative Officer under India Metrological Department 
filed an Original Application No. 573/2004 before the Central 
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Administrative Tribunal, Principal Bench, New Delhi, The 
Hon'ble Principal Bench vide its order dated 30.09.2004 
observed that that the respondents had constituted an 
Internal Review Committee to go into the Administrative 
structure . of IMD under the Chairmanship of the then 
AdditionalDirector General (M) Pune. The report had already 
been submitted sometimes on 29.03.2000, but final decision 
in this regard has not been taken by the Government. 
Honbie Principal Bench keeping in view of the said 
observation directed the Respondent No. 1 to consider the 
said report and pass an appropriate order in accordance with 
law preferably within six months from the date of the receipt 
of the certified copy of the order. 

Phàtocopy of the order dated 30.09.20004 
passed by the Principal Bench of the Central 
Administrative Tribunal in O.A.No. 
573/2004 is annexed herewith and marked 
as ANNEXURE - H. 

4.7) That your Applicant begs to state that the in compliance 
of the order of the Hon'ble Tribunal Principal Bench, New 
Delhi, India Metrological Department, Government of India, 
vide their Office Memorandum No. E(I)894/ 14/2003-E.I 
dated 23rd. March 2005 informed the Applicant of the O.A. 
No. 573/2004 that the restructuring of India Meteorological 
Department is under active consideration of Department of 
Science and Technology and once this is flnalied the issue 
relating to the implementation of recommendations of the 
Internal Review Committee will be taken up thereafter. 

Photocopy of the Office Memorandum No. (I) 
94/14/2003-E.I dated 23.03.2005 is 
annexed herewith and marked as 
ANNEXURE-L 

. 	 . 	 . 
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4.8) That the Applicant begs to state that though the 
Respondents in compliance of the order of the Hon'ble CAT, 
Principal Bench in order dated 23.03.2005 stated that the 
restructuring of India Meteorological Department was under 
active ôonsideration, they have not taken any final decision 
on the recoxnniendation. of the Internal Review Committee 
dated 29.0342000 till date. As a result non-completion of 
cadre separation of Administration and Technical wing, the 
Applicant and other similarly sittiated persons working in the 
Adniinisfrative side are suffering immensely as they are not 
getting due promotional avenues. As such, finding no other 
alternative the present Applicant has approached this Hon'ble 
Tribunal by way of Original Application seeking justice in this 
matter. 

4.9) That 1 your applicant submits that due to non-
implementation of bifurcation scheme of Administrative & 
Technical wing the Applicant is suffering from irreparable iQss 
and injury in his service career. As such the action of the 
Respondents are arbitrary, unjust, unfair, illegal, 
discriminaory and violative of the principle of natural justice 
and doctrine of equality. 

4.10) That your applicant submits that the Respondents have 
acted with a mala-fide intention only to deprive the applicant 
and similarly situated persons in the Administrative side from 
their legitimate. right. 

4.11) That your applicant submits that the action of the 
Respondents in not fully implementing the scheme for 
separation of Administrative and Technical cadre is highly 
illegal, improper, and whimsical and also against the fair play 
of Administrative justice. 

4.12) That in view of the facts and circumstances narrated 
herein above, it is a fit case for immediate interference by this 

L) 

-- 
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Hon'ble Tribunal and may be pleased to pass necessary 
direction to the Respondents to implement the Cadre 

Separation Scheme on the basis of recommendation of the 
Internal Review Committee. 

4.13) That your application submits that the Respon4ents 
have violated the fundamental rights of the applicant. 

4.14) That the applicant demands justice and same has been 
denied to'him. 

4.15) That this application is filed bonafide and for the 
interest of justice. 

S. GROUMS FOR RELIEF WITH LEGAL PROVISIONS: 

5.1) For that, due to the above reasons narrated in detail the 
action of the Respondents is in prima fade Illegal, malaflde, 
arbitrary and without jurisdiction; 

5.2) 	For that on the basis of recommendation of the third 
Central Pay Comnission, the (hwernment of India on 
1805.1979 decided to separate the Administrative and 
Technical CaLIre of India Metrological Department. Option 
was gven to the Technical Staff whether they want to 
continue ii' Administrative Stream or in Technical stream and 
the India Metrological Department has assured complete 
bifurcation of the Department on a similar pattern adopted 

with other.Sdentiflc Department like LS.R.O., D.O;D., D.O.E., 
S.O.I. eth. However, till date the Respondents have not 
completed the bifurcation of the Department as decided by 
them. 

5.3) For that the India Metrological Department have 
bifurcated the Administrative wing only up to the Assistant 
Metrologist Grade i.e. equivalent to Administrative Officer. 
Further full up gradation of the Administrative Wing have not 
been done by the Respondents, reason best known to them., 
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5.4) For that the Hon'ble Central Administrative Tribunal; 
Principal i Bench, New Delhi in O.A.No.573/ 2004 dated 
30.09.2004 directed the Respondents to consider the Report 
of the Internal Review Committee on the Administrative 
Structure of India. Metrological Department and pass 
appropriate order with law within six months from the date of 
receipt of. the Order. However, till date the Respondents have 
not passed any appropriate order for restructuring. of 
Administrative Wing of the India Metrological Department. 

5.5) For that . the India Metrological Department in 
pursuance of the Hon'ble Tribunal, Principal Bench, New 

Delhi order, the Respondents have stated on 23.03.2005 that 
the re-structuring of the India Metrological Department is 
under active consideration of Department of Science & 
Technology. However, already two years has passed of the 
said order the Respondents have not taken any action in this 
matter. 

5.6) For: that non-completion of Cadre Separation of 
Administrative and Technical Wing the applicant and other 
similarly situated persons working in the Administrative side 
are suffering immensely as they are not getting due 
promotional avenue. 

5.7) For that applicant is suffering from irreparable loss and 
injury in his service career. As such the action of the 
Respondents are arbitrary, unjust, unfair, illegal,, 
discriminatory and violative of the principle of natural justice. 
and doctrine of equality. 

5.8) For that since 1979 the Respondents have taken time 
for implementation of Cadre Separation Scheme. However, the 
Respondents have not implemented the Scheme fully till date 
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only to deprive the applicant and other similarly situated 
persons. 

5.9) For that in any view of the matter the action of the 
Respondeiits is not sustainable in law as well in fact of the 
case. 

The applicant craves leave of this Hon'ble Tribunal 
advance further, grounds the time of hearing of this instant 
application. 

That there is no other alternative and efficacious and 
remedy available to the applicant except the invoking the 
jurisdiction, of this Hon'ble Tribunal under Section 19 of the 
Administrative Tribunal Act, 1985. 

MATTERS NOT PREVIOUSLY FILED OR PEND1ItG WITH 
ANY OTHER COURT: 

That the Applicant further declares that he has not filed 
any application, writ petition or suit in respect of the subject 
matter of the instant application before any other court, 
authority, nor any such application, writ petition of suit is 
pending before any of them. 

RELIEF SOUGHT: 

Under the facts and circumstances. 
stated above, the applicant most respectfully 
prayed that Your Lordship may be pleased to 
admit this application, call for the records of 
the case, issue notices to the Respondents 
as to why the relief and relieves sought by 
the applicant may not be granted and after 
hearing the parties may be pleased to direct 
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the Respondents to give the following 
relieves. 

8.1 That the Hon'ble Tribunal may be pleased to direct 
the Respondents to fully implement the Scheme of 
separation of Administrative and Technical Cadre of 
India Metrological Department as per recommendation 
of the Internal Review Committee. 

8.2 To Pass any other relief or relieves to which the 
applicant may be entitled and as may be deem fit and 
proper by the Hon'ble Tribunal. 

8.3 To pay the cost of the application. 

INTERIM ORDER IF ANY PRAYED FOR: 

At this stage the applicant does not seek any,  interim 
relief but if the Tribunal may deem fit and proper may pass 
any order / orders. 

Application is filed through Advocate. 

Particulars of I.P.O.: 
I.P.O. No. 
Date of Issue 
Issued from 
Payable at 

'i G 	523 
O?L 

Gc 

LIST OF ENCLOSURES: 
As stated above. 

Venficaion. 
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VERIFICATION 

I, Shri Purushottam Dass, son of ShEi Surkkbram, Administrative 
Officer, Regional Meirological Centre, N. E. Region Head Quarter-Borjhar, Pin-
781 015, do hereby solemnly veriir that the statements made in paragraph Nos. 

L.TT..,............are true to my now1edge, those 
madeinparagraphNos. 	 are 

	

being matters of rord are true to my information derived therefrom which I 	L 
believe to be eandthosemadeinparagraph Aretrueto 
my legal advice and res are my humble submissions before this Hon'ble 
Tribunal. I have not suppressed any material facts. 

And 1 sign this verification onthis 	day. of 
200atGuwahati. 

L la 
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seIiiori(yc11111411155 We rcconinieiid (lie pty scale 
of' Rs. I 90-2lO ('or this Post. 

For (lie posts of Security Siib-Iiispet0 the pay 	;cate 01' Rs, 	150 -5--100 -8 216, we 
rccolitiijj (lie revised pay scale of' Rs, 330-480, 

I V. ( :or\1(\ I ISl0N OF ItAll .WA V  

)0. 'Ihic 	(iuiiiisiiu,i of 	Raitw:iy,  Saicty i't tot ii(leie,iteiii ;IIiIIIori(y (or iIiveai,ti iil( i'aitvay-
iccii,lciits etc. and for serving as (lie Priiicpil Tech-

ideal Adviser to (lie Govci'iinicnt on (tic adoption 
ol' various incast.ti'es connected with tile Safety of 
railway operations, 'I'lic strength and compositioii 

'I, 	' 

ccrctary has disscd from (tic ,  view 'i/c his Note of ])isscnt. 

AsI5ItD 

AbVOCATH 



U: U 	c 
Dccu Cw)c--1  
Lcd 	 of 

1ad 	1103 
daLe: to \ Y511 979.. 

• 	

,....- . • 	• 	
It has teen decidoci in cojj.011 wit!j 	

ei1 SLtC re j)r o  
1 atj\;e to 	acU 	f 	pfl Linr tha ad ij j;(j'.1 

lye and 
cath'es In Iflhja M)te 

'UOj 	
Jopar.pfl ani to ULiJj 	O1iy 	

COc1j'e 

f' ad Ri.fli 	1'ay 	wor Ic. 	To 	
arL wiL1, thig .d.11. bi) 	Oi) iii lIO] cIr or 

Is oL' L10 	'w' L1. 	tiJ1JJ 	w c over os ily 	n. 	
Lo clu )-i.oL 

	

ectio1 -13 in liead(ju.Ler,, OI1C. buL 
n'; fi1d/crat.j 	1 off 2. 	. 	Cudro 	pr cpoacd i.u' ud::dn \Iljj ;jro 	

Ji 
nob, 	I, iolid/ui..iij 	I Io• 	

i,ij 	ij 	coi 	LoU (o 

c U 1 '- SPO1iIi, 
adin careo axJ thig OquaL ion 

i.9 tU.o )jjci CC ;ed SL 	

- L. 	. C. 	
: 	J 	261 

FcL3 at LUC, U 	
Labs A3j3LaJlL 

	

. 13. 
	5(0 	POLrj of Si'S 	

asd U.fl .C.al,L3. 	 . 	
'. 425, - 'Oo PocL I at II 	Ci Ct -i' 	8c 

	

ipur )Lentic nL 	1:. 550 — 	' oL o.0 Sui L. 	
ani - 	.rof. 	 - 	

0 

	

5.iLujj 	Ccer 	
— 1200. i'o;., or A . 

	

'F 	
1jjj 	y- 

 

Y. 	 LI o I. 
u H liii. Ot/d 1.uj' Lh 	:•JiQj II. pojLs 

CeeiU 	Lh oc aL . Io 3 1 , 5 are yet 
to Lo Ucaided hy Conrflno21( 3: • 	.ho nu,iir c 

pO,L 	It'OJ) 030d1 to H I (JviUod f;r wj 	• wia- Ic w.ii] 10 
j• j• C. 	

1/) U(JQ 

 

1.11) of: i.1)C (ijs), 
 U. 	

233 utado Up Of S.O. 

	

 
L 	 (iio), U.D.0• • !aaL 	0 	J 5 ado l) of: 	• & 

Super 111L0 nJo jI L 

 p tJ of, updL bDGC & IJUGJ.. Ad111 	fjcer 	.121 cUe up of 1 	 I ii Lu y CC p 03t 3 	CaLcd. 	:sre tIs prjn 3 	
(• i 3 n(l/ 30(f f. 

id 	fusLj0 	
Ilotj ojs of cLL-t)100 	o•j 	in th . 	':ij 	wi n1r 	JUI)jc 0  L 

	

o PPrOr.b G(cr01 	
0 

(Ccr POsL3 :JjJ:c 
5uperjIJLC;716

s.s 

Le IIo:rL)hc. 	
2k'. 

Per on,j J.Jj:j Laril; •L o I). (. 	• 	
• 	1:1 	-- 	Li u 	f1, 

ATTESTED 

/2 
ADVOCATS 

(:uI I(,(f p 	 • • r. 

U.' 

flo e  E (2) 07/03/79 

3 



—', 
	

• 	
\' 

J " 

kf Ler Uio Scone ECT Uii. UrcsL ..ioji 	 H to 1)o  1)1.11, Li nt,, fl L1h rccnuitrio riL ro al' to 	
uJnocl to rc'ao the iuojo of appoiiteiiU. iho rules wi 	couc ' rilDl oiay ter t hoy are ap)r Ovol hy Cover I. 	U .P .S'. C. \)her e 	cesary anj ar 	uiOLjfjd . ]:n ViC W HI' Lho

2 iiiidn1r b I):r in t. 	the I parLte nL:i1. oCq ,j,:Ii 	bed  ad 	 ler 	C 	aIiLo el. • 	:i n, cac n/pr o 1ie:.n ani pi'nneii I; ease e:l.e:ii Ly 
n1d  Juccibcjy. To cnsurQ t'i, it 13 necessary to have udoquato sL'i: ubo to 	duaLcq 	It; i there f no r (p Odd t;o havo lu 1 (3] CIuC iL or direct iuo lit ut the lovel of UDC aW AwsiskaM. ThU IOflOwb)UJflOdO 

U[ ffling UP ic boin:i C01IL0!Ip]i1Lc 
L .D . C. 1 00% recruituc ib — 93 fr OII n kt Un] fr, ornoJr Oducul; ioia:L 

qUat3Jo,j ::' (.'.lp D omplcycus.  Ui). C. 	77 pl'u;toLjoii to Lo fi-LI.cd by 3011 Lity_ep:1_fjlj 	Girl WmAnabion in CcivaL I)r,c'tjoit, 

5 by U .Li'o I; rocru3 

Uj,'H Jtr(.ifljII,IIl. 	i 	coIJti1,((] S'i: 	i 	frjod of 5 to 10 Utid \ii.LL l/J di.nc OiJLjIn(d tOIL nut fj 

I 	/5 pi 0 it LOfl UU 	1JJ2 _ 	I), 	JflLo I / 	flu i 	Oj 	U)I O 	tL on

it  

I I C (JO ul ji r C,, ( ' Ii (3)1. 	 Jit), 1 
25 by djiL recruj itiL 

SupUL. 	ioo pr u..Iotjon by nc:Loctj0.., 

A(]:njfl. 	' 	100% prCr.1W.J.011 hy nelycLiom Oil Lh 
 • 	 • 	£aiJjii, r1.iih U Y Uii'uct reci rJ.Lic nt. 

• 	
5. 	Pc the pe sent, t:c :; 	u;itj )II in 0 Iivj :,"yI HI3' rjLo thu :Le: 	ui. 
Ivu: J 	aL 	I'h (3 u 	;i H: 	• 

	• l 	,,i 	iii 	I,,. iii j  
(jH'I, 	IlIi 	I,() IJ 	:cv; j  ii :JI,Jfl 	 F:uJI,.ir,n ut: Jul, 	1Ii.nlz',iIj ye 	(.:'fj,c 	tLU. L 1 , 
hJ.::f3r J)05L5 are 	i.no eo)Ri.d 

a 	';;'Ji' ui 	 aiim] 	Cc1IiLrrJ 	'i[' 'r 	] 	llLjflqnd fn' 

	

nec :J:Jwy to Hut:1.] 	all caLl cii, 	t' 	I,C:IL 	II .  tiy tuti . I COnLjInIC in dnijn. 'JLCGl 	i' WG.(.l ro L0 I;ocl:jij,J 	jl . 	i!io 
 

	

idnj fic staCf in ad::iin. ni T  flrP, I)ure 	'j' I 	Lu cpt:i.on (i]
.ocLi.i,. Lu colki:p,in the i.Li.n. dilu cr go Io LCC'IJlicJ side. 

	TI10 
)t.1Ofl 	c cxcrcj5d in •Lho 	n1oscd o1Id shLi 	3UbujI;te(1 o rcai th 	he ad of off ice oncr 1:ef 	i • .1 '72. 	\][ 	

"::'' CT. 5(1 ((' i))] .1 to uo to t;nit Ii cal 	ide wi.]J. pi 	l'Ofl iI::'II),Ij :' t;'j t:;1115101. to tOC1iIij 
nLdO, if Oi th 	

basin of Op!;j Cns 0e:' ci aid, th3 ndc i:HLr i, ..VO W.1.I17 t.;i.l 1 dcplctcd to such an extent a to aIieL the 1;. I; o l:,:. L3j01 
In such C3C , porn oiinwi:u b rd. ired a u al1 uho ii t!io y 

can bo re)aCed.. In 
any case, the transfer i.iU 1 	

COifCted with]. a por'j ul n; 3 Y°aL'n .i.e by 
31 JiJi2. 	I)trjit- ,  ti 	Ir:n:( ion jnri nj• 	hu 	 ' thu h:1y 	

(tsd Jr' (ij1; 
Ca]. 	side 	oil:] 	have 	t'j'di 	.1 lje 	 i.h:: ' 	r!L)Ij,.,J 	,iH 	IIH..c1.1J1 	I,cil 
they t,.ilJ not i,3 C] i' 	J'u' JFC.:IIoLi , i i 	

, :L11b 

	

-. 	
V• 	. 	V. V..  

• 1/ 

ATTESTED 

• ADVOCATE 



i ide 

' 

I -. 	•. 	 I 	
fl... 	,,... 	. 	 . 

L 
7 	An t)io sc1cri 011v 	3 ic 1.tcnc i:L 1 ' 	aj.Q 	( ./(J (llu.CftL j LuCfirtn 

	

ci ;jI 	tn: no 1n 
(Ofl IJCL 	. Oj Iit Ij -, 	'I U 	0 + 	- 	I 	(I IIh 	.C1l%O It 	üL 

	

L (IC C%)LJ 0)) (x0) C 0(i brt)u. 	i) i ui c/tcchrn. J 
ETTThi a 	 3u.' 	 \ 

	

ulio3rt 1o' tdcbiij. 1/.;i]1 .1)0 c0W'ij1or+d 	'UCJ 

F(r ipo, 	L i1 LflLOClfllcal 	( L) ow a5l] 	)C) 	ol/f1ojd t ions c 	V ou1 Lei £c 	oSLUIuT Lojtflln 	 I - 	u 3 w 

	

Ljo/vcwlLcei.jfl o10 exorcised bytio 	[f iu'j in pu'n 6 wil 7 

• 	WLI1 	:.IIL:o+JI)(f(,,) :;Hio110 	nI:i(f 	call nut, I tiM 11 I. 	n 	:i.(.() I v 	vci' iii.  fJI:(4;tuLon in L!j.r o•• . 	:;tio:tm. 	1'' t!i.I. , 	tiu flUlti.irHy I.jt; of.' oLtIf 1)0 IItd. IlL w.I1)(J n'3 f)fll'nLOiy I.'oi.' :111 Id.)I. 11113 tU0fI)i.i.0; 	c r1ro n. 	Suci 01' L he I;och_ nicL .L'f U1 0 (1)L f(It 	J. t 	wj:LL havo their fl1J1)OiIIL:0IIt.r o sibrr Cd ai eQfa'L 	th 'Je o proLcL 	:or so nioL' i:y.This wifl ftlO 1)3 a0p1ic3.lc to sLaf e aid n 	or o aJ:;.:i. 	frc'.:I L(c 	coJ/cpoi'.L onJ side unlcr 	7. 

10 	In r ep cL bo r oup 	OOFV.LCO 	Lie f:L lowi i 	'oL 	IJ:i:i 1. ho i:o L:1i I i1 
a) (r,ca -vat. ui•y iLI,c ijL 	(to 	y) . 
u) Peo1 

o) Chuwk.iWj 	 . 

d) Gid ior 

• 	(1 ) 	i: 	i.ju:I:1 	( 	ec 	) 	 - 

r) F 	 . 	 . 	 • 

• 	) 	I I 	+j 	 . 	. 	. 	.. 

• 	h) GJ.oa:-or . 	 . 	 S  

J 'Ic iUlIItJ 	(if 	puI 	t I 	) I (I)J Ii Oil (I if c 	jjj 	ct iiijf 1(1 	LI IILI1 LL I) 	. 	 S 	 S  

I 

	

<t.•+ 	,.:( S. 	\f•• 	/ 
(i.;.  

IICC'Qjoirjf (F;LaUJ 3!uiioiiL) 

	

u' l)iroccj ('cr 	of 	cor d.l.o,y 	• 	' 

ATTESTED 

Ak4lita 
ADVOCATe 
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The case was discussed with Drector (Pay) , Mi n. of 
.inance (Department of Expenditure) on 16.2.99. finance 
Dfficer (1MD) was also present during the discussion. 

It was explained that department desires tohve 
corn lete vertical jLux.ajiQ 	of the Admin. and Technical! 
cienti ic Win S on a 	similar c.r 	with dthr 
ietiiTpartrnent Ii e ISRO, DOD, DOE, 501 c-  c- 	I 'ir this 

rte 	isb ing 	Se tUJ) 	to 	sscss 	the 
requirement of Admin. staff in different cadres including the 
Admin. Officer's post. 	The review corrrnittec will take a years 
time to make a complete assessment of the requirement. 	'ihe 
acceptaRce of the rcvi.ew 	 report by the competent 
authority will T oTher 	o.hso more. Thus in all it 
Wi 	take at least 2 years to reframe a fresh proposal based on 
the out come of the work study. 

The 	adniinistrative 	work 	in 	the 	department 	iii 	the 
officers 	level 	isactualy 	being 	ca trie'ut 	.t 	present 	by 	the 
Sc1entific/TechnicafOfficefs 	in_fact 	the 	incumbents 	'oi king 
ii 	the 	adniinjstratjve 	pcsts 	have 	j_ong 	been 	hand1in 	purely 
idminisiJT 	work 	The 	lechnical 	desigiLations 	are 	being 	used 
LS 	aconvenie 	in 	the 	absence 	of 	any 	administrative 
ksignatiçnThiTh 	the 	pYo5bsi] 	in 	a 	maimer 	is 	to 	accord 	a 
f6T'rccognition 	to 	the 	existing 	working 	arrangement. 	Ihe 
re-,designation 	of 	these 	posts 	with 	approiriateadrnirmistitive 
title 	does 	not 	involve 	any 	creation 	of 	Any 	additional 	post. 

The 	21 	posts 	of 	Assistant 	Met. 	Cr. II 	(pay 	scale 	Rs. 
6500-10500) 	prposed 	to 	be 	re -designated 	as 	Administrative 
Jfficer 	(pay 	 0-  f 	me' 	actual 

n . 	Of Lice r 	for 	theen t i re 	dr 	r timic n t, . 
ctua 	nurn ers 	wEj1 	v7i1TbTiiuch 	higher 	will 	be 	known 	only 
fter 	the 	review 	corrr- 	tee 	submits 	i t s 	reports. 	Hence 	the 

creation 	of 	21 	posts 	omi 	Offlcer3 	(nay 	bc 	consided'-an 
arrangeniso 	as 	to 	cr c 	te_prnotioi 	upporlunit A - 

fintcndcnts who 	have 	been 	in 	this 	grid&fôr-iiiöi-e 
than 	8 	years. 

In 	view 	of 	the 	justification 	given 	above 	the 	proposal 
ay kindly be approved. 

( 	S. 	NIRANJAN 	) 
Dy. 	Director General 	of 	Vieteorology 

q(Administration and 	Stores) 
1117 2 

—I 	
€ 
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irctor 	(Pay), 	•'1in. 	of 	Financ 	(Deptt. 	of 	Ep. ) 	1.-Coorc1. 	(1) ynch 	 . 
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AN~EXVR 
Oi\ No. 57)12004 

NOW Delhi th iq t 	e 	o' 	rtv of Sept etit hot, 2004 

Uon'bie Mr. .Ju.stice V.S. Atrwal. Chaftm an 
IIon'hk Mr. S.A. Singh. Member (A) 

Stat. Slialiiti M akh ija 
Wfo Shri T.R.Makhij 	Achninistralive (I)fficer, 
Mausam Bhawan, Lodlii Road, 

..A)LiCaflt New Dcliii-) 10003 
(By Advocate Shri S.N.Mand with Shri Rakesh Mukitija) 

VERSUS 

Union of India through 
'11e Secretary, Ministry ol Science & Tecliitology. 

New Mehrauli Road, 
New Delhi. 

Direct or General of Met corol ogv 
India Meteorological Dept. 
Mausaxn Bhawan, Lodi Road, 
New Delh i-110003. 

Shri J.S.Arya, 
Dy Director General of Meteorology 
(Admin & Stores) 
India Meteorogical Dept. 
Mausam Bhawan, Lodi Road, 
NewDelhi-110003. 

4 	SC Ghoqh, 
'. Met. (Establishment) 

• 	 Dept. India Meteorogical 
Mauswn Bhawan, Lodi Road. 	

.1 

NewDelhi-110003. 

. 5. 	The Secrety, 
Department of Personal & Training 

• 	Ministry of Public Grievances 
North Block, New Delhi - i 10001. 

Respondents 

(l3y Advocate Sliri 13K.) ci ci a) 

C) R I) E R (ORAL) 

Mr. Justice 	 an 

By 	vidnO 	of the 	present 	application, 	the. 	applicant 	seeks 	a direction 	to the 

Rtnr Roles for th poet of Met. Grde-1 in order to 

o\ 	pt otu of iOtt:tl ci iittci to luw It li:t k'c't pttffl H tat titO post \\5 in O' \ 

to I ho I tufter prom of ion. 	/ 
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2. 	.Afler the in alter has been arcued, it was pointed t hal the Jeson(lents had 

constituted an Intenial Review Committee to o into the Athn mistral ive stnicture oflMD 

tinder the Chainit ansli ip of the then Additional Director Genera] (i4 ) Pune. The repoil 

has already been subin itted some! lines on 29.3.2000, but final decision in this regard has 

not been taken by the (3overnni en!. 

4. 	Keeping in view that the report has been stibrn died and flutal decisiOn has not been 

taken, it will be unnecessary to this 'I'ribtiiial to go into any oilier controversy. It is 

directed that respondent no.1 would consider (he said report and pass a) appropriate order 

in accordance with law prefra1)ly with iii six in onths from the. (late of the receipt of the 

- 	

ct iiified copy of (ho pi esent ordor in d coni iii tin i cite it to the 
9PP i:1t/ 	 - 	 - 

Member (A) 	 . 	 Chairman 

Tkdrl 

• 	,11 

lt I.. 	 '• 

QUO 

( 	 . 
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By llaiul 
No. E(l)89411412003-E.t. 

Dated 23 t1  March, 2005 

Office l\Iciuoraiuhiiu 

iii compliance of the judgment of the Hon'blc CA! (l>B) New Dclhi dated 
30.09.04 in O.A. No. 573/2004, Snit. Shalini l\lakhija, Adniin. Oiliccr is hereby informed 
that the restructuring of India Meteorological Department is under active consideration of 
Department of Science & Technology and once this is finalized the issue relating to the 
implementation of rccomniendations of the Internal Review Coiiiniiltee will be takeil up 
thereafter. 

Snt, Shalini Makhija; Adni'n. Officcr is hereby asked to acknowledge the receipt 
of this O.M. 

( S.K. Subramanian ) 
Dy. I)ircctor General of Mcldorology 

(Cyclone Warning) 
LACI) I)y. 1)irector General of Meteorology 

(Adniinistratiou & Stores) 

To, / 
1" Smt. Shalini Makhija, 

Administrative Officer; 
through Dl)GM (UI) New Delhi. 
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41wOCATB 


